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[ #g fard'}
The motin;l was adopted o the basi®
wrong informati iad the
mster. The who'ﬂ'nﬂo.uup; was lx,n?’illed.

MR. DEPUTY-SPEAKER : Kindly
tell me, is that a point of order.

SHRI MADHU LIMAYE : Yes. I
waat to know whether a question of
{:vilcgc ariscs. I want your ruling on
that.

MR. DEPUTY-SPEAKER : This is
different thing altogether.

ot wy famg : QR A%F FT AGT G
g o aw s € fe B wny
'ﬁ gaar { We bave been made th®
laughing stock of the whole country.

MR. DEPUTY-SPEAKER : You have
raised a pomnt.

i wg famg : @3 Sr ogEX
W 7eY & fr arm S FIE T
omT &)

Mr. DEPUTY.SPEAKER : You have
raised a point and you want me to give
a ruling. Thercfore, listen. Do not ge
involved in an altercation with another
Member.

MR. Vjapayee hasiaised a pomt with
the permission of the S?t-akfr and I thmmk
his main contention is that the Home

Minister has. ..

SHRI MADHU
duped the House.

MR. DEPUTY-SPEAKER :..dclayed
in coming forward with a full statcment.
In saying that you have brought a few
things- Somc of these things have aheady

Jbeen published in many Papers.

SHRI MADHU LIMAYE : No.

MR. DEPUTY-SPEAKER : Yes, [
have read them myself.

SHRI MADHU LIMAYE : They were
mised here.

LIMAYE : Has

MR. DEPUTY-SPEAKER : I hav®
read them in the papers and I also believe
angd t the Minister who is

trust

3 gharge of this must be reading all these

SHRI MADHU LIMAYE : No. Com-
pletely wrang ssmption.

this , at 10 D'clock
I have read all theseven dailies from
cover to cover.

SHRI PILOO MODY (Godhra) :
You have nothing ¢lse to do.

PROF. MADHU DANDAVATE (Raj-
apur) ! Do not expect the same quality
:n others.

MR. DEPUTY-SPEAKER : I hope
the Home Minister does the same thing.
It 1s for the Home Mwmnister to take note of
all these.

With regard to Mr. Limaye he has
1aised a point of order. Therefore, I
had to listen. But I must say that it
no point of order, as far as 1t relates o
the pomnt raised by Mr. Vajpayee. You
have raised some other issue. You ran
come forward with some other motwm,
but not on a point of order.

SHRI VASANT SATHE (Akola) °*
I piotest agamst the words used in regard
to the entire Huu\t‘. Hl‘ can rcr("l Lo
humstlf. I do not mind, but not o
others.

MR. DEPUTY-SPEAKER : What
the word, I do not know.

SHRI VASANT SATHE : If you bav-
not heard, foreget about 1t

13.48 hrs.

RE. DEMANDS OI' PHARMACGLU-
TICAL WORKERS AND M.
DICAL REPRESENTATIVES

“SHRI DINEN BHATTACHARYY\
(Serampore? On 7th  Octobrr,
1974, a charter of demands was presented
by thr All India Chemical and Phu-
maceutical  Employees Federation, 10-
presenting thousands of Chemical and
Pharmacetical emal:oyceu. to the Labour
Mipister of the vernment of India.
Up till now there has been no response
from the Government of India in this
regard, Having no alternative left,
the All India Chemical and Pharmace-
utical Employees Pederation decided to
demonstrate beforc Parliament today and
scveral thousand employees bave reached
here and they are cven cousting arrest
by violating section 144. 'I%
miade their demand m‘ldﬂh s s
ne discussign h i em.
So, you tindﬁvé,ﬁ:t the mient
arripges immediately to ik with these
employees.
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Repraoeniatives

MR, DEPUTY-SPEAKER : We resume
discustions of the Demands.

SHR1 VASANT SATHE (Akola) :
What about my note under rule 377.

SHRI $. M. BANERJEE (Kanpur) :
1 was allowed.

MR. DEPUTY SPEAKER : I do notsee
in the Order Paper here that any motion
under rule 377 was allowed. I only see here
that 5, er had endorsed the names of
Mr. Vajpayee and Mr. Bhattacharyya
and that they should b~ given two
minutes  each. 1 am acting
mn accordance with that. I do not sece
the name of Mr. Banerjee, I do not see
the name of Mrs. Deshpande, I do not
sce the name of Mr. Sathe.

SHRI S, M. BANERJEE : He said,
two minutes to Mr. Banerjrc. This was
verbal.

MR. DEPUTY-SPEAKER Under
what, you tell me, If T ailow you, why
should T stand in the way of Mr, Sathe ?

SHRI S. M. BANERJEE : Kindly hear
me,

MR DEPU1Y-SPEAKER : This is
not the way of running the House, I
will allow you or Mrs. Deshpande, not
both of you, and you please decide. In
sl fairness T must also allow Mr. Sathe.
T cannot allow you both. You decide.
If you speak, T will not allow Mrs,
Dﬂhpandt’.

SHRI S. M. BANERJEE : We are not
spraking on the same sybject,

MR. DEPUTY-SPEAKER : Does not
matter, J have to i e some res-
triction T cannot just allow everybody.
I will hear you but not hear her You
@nnot run the House in this way.
Otherwise I go on to the demands.
Mi, Dandavate.

SHRI S. M. BANERJEE : I 1isc on a
point of order.

MR. DEPUTY-SPEAKER : What is
the point of order ?

. SHRI & M. BANERJEE : 1he question
I you said that notice wnder muie 377
\nlmtllvm.

Repross

MR. DEPUTY-SPEAKER : Was not
admitted.

SHRI S. M. BANERJEE : May not
have been admitted, but this is the first
time that two people have been allowed.
Gencrally one is allowed. BSo, if two are
allowed and that particala: convention
har been broken, why not some more he
allowed ?

MR. DEPUTY-SPEAKER : You have
been very resourceful. But T said this is
what the Speaker has gone, but even
so there has to be some limit. If all of
You want to get up and say something,
that will meke a mockery of the whole
thing.

SHRI S. M. BANERJEE : The Spraker
has allowed two. Why don’t you allow
more 7

MR. DEPUTY-SPEAKER : I am going
beyond what has been permitied, but I
am Lying to imposw a restriction. T
will allow one of you and in all fairness
ont from the Congress, Mr. Sathe, If
Mr. Kachwai also wants to get up, I
have to put a limit. T cannot. T 1
gomng too far. You are taking advantage,
You have .0 exercise some self-restraint
on yourself. Why quarrel over all these
things ?

SHRI ». M. BANERJEE : Kindly
1ead today’s newspapeis.#s#

MR. DEPU1Y-SPLAKER : This will
not go on record. You have to agree
that you have to impose some self-restraint,

SHRI S. M. BANERJEE : sose—e##

MR. DEPUTY-SPEAKER : All this
will not go on récord. They are speaking
without my permission. I have to put
& limit somewhere. This is a question
of principle.

SHRIT S. M. BANERJEE : #+s

SHRI HUKAM CHAND KACHWALI
(Morens) : %#

MR. DEPUTY SPEAKER : All tbis iy
not golng on recged.
##3Not recorded.
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and Med. senlalives

SHRI S. M. BANERJEE : Sir, I rise
on a point of order under rule Under
rule 340, 1 have got every right to make
a submussion that this subject should not
bec taken up and that apother subject
should be taken up...

MR. DEPU1Y SPEAKER : Have you
read rule ago ? T will read it for you
It says :

“At any time after a motion has
been made, a member may move that
the debate on the motion be adjour-
ned.” The rule 341(1) says :

«If the Speaker is of opinion that a mo-
tion for the adjournment of a debate
is an abuse of the rules of th= House, he
may either forthwith put the question
thereon or decline to propose the
qll H L]

In the first place, there is no motion
before the House ....

AN HON. MEMBER : There is a

motion.

MR. DEPUTY-SPEAKER : Which
motion ?

SHRI MADHU LIMAYE (Banka) :
Cut motions.

MR. DEPUTY.SPEAKER : We are
not considering  cut motions...... .
(Interrudtions) Order, please. 1 am still
on my leg:. We are discussing the De.

mands for (irants relating to the Ministry
of Dxfence. Even if you are so technical,
I say, there is no orcasion to adjourn
the discussion. This is an abusc of the
rules. This is my ruling.

SHRI 8. M. BANER]JEE : Without
hearing me. Under rule 340, I have to
make 2 submission and then youoverrule
1t. How canyou over rule it wichout
hearing me ?

MR. DEPUTY SPEAKER : T have
already given my ruling. There is no
reason to acsiourn the discussion on the
Demands relating to the Ministry of
Defence.

Mr. Banerjee, I can still go back if
you imposc sclf-restraint, I am ready
to accommodate you. But if you want to
ressuris€ me or bully me in this way,

will no' agree to that. am lepiont

Rr. Phermel. Workers

to you, why should J not be lenient to
otheis ? There has to be the colloctive
self-restraint.

SHRI S. M. BANERJEE : T have been
giving notices for the last 14 days. Why
are the pegplesg allergicto teatile workers ?

MR. DEPUTY SPEAKER : T can
still accommodate you if other Members
agree to have self-restraint. 1 am very
reasonable. Why don't youalso be rea-
sonable ?

SHRI 8. M. BANERJEE : ] only want
the Minister to make a statement....

MR. DEPU1Y SPEAKER : Mr. Kac-
hwai is sitting just in front of you. 1
have to allow him. T have to allow others
also. Where do we end then ?

Now, Mrs. Desphande.

14.00 hrs.

SHRIMA1] ROZA DESRPANDE
(Bombay-Central) : I want to sy
sometaing about the recent demonstration
outside Parhament....

MR. DEPUTY-SPEAKER : That liad
been raised by Mr. Bhattacharya.

SHRIMATI ROZA DESHPANDE :
I want to say something more.

As If was saying, these woikeis have
come¢ from all over India as medic!
representatives as well as workers in the
Pharmaceatical industry, including wo-
men., These workers and medical re-
presentatives are  especially  demanding
that they shoald be covered by the IDPL
Act and that they should be recognised
as ‘workmen’.  This issue has been pending
before the Parliament for, I thing. the
last ten years. Every Labour Minster—
whotyer cumes here. .a.sures the medical
represeptatives that their girievance and
demand is under consideration but, under
the prtsure of the monopolists in the
industry, the Government is not agreeing
to recognise the medical representatives
as workmen. I think it is high time the
Government takes over the industry and
nationalises it so that they can at least
protect these medical workers as well
as the workers in the industry, as well as
the poople’s lives in this country. The
Government very well knows about the
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'n-z drag eatkbot in the country.
Cading et s s s
natiopalised in the imterests of the workers.
as well as of tho country.

14.08 hrs.
RE. POSSIBLE CLOSURE OF FLOUR
MILLS

SHRI VASANT BATHE (Akola) °
I would only Like to bring to the notice
of the Government and the House the
scrious situation of the flowr mills in
the country. It is repyrted that these
fiur mully, which were using about 3 5
tons of whcat a year are now getting only
25% of their requirements and they are,
tkerefore, about to close down. They
serve a very useful purpse i giving
the best, clcan atta and other wheat
roducts to the people It 1s alo well

own that about 3% to 4% of wheat
gety destroyed in the ordinary ‘chakk
and they cannot give it in such a clean
manner also. So, bith from the pomnt
of view of hygine of the people and saving,
the flour mills should be piroperly utihsed
m the mterests of the country. I would
request the Government to make 4 note
of thus and see that the flour mills of the
tountry and thewr capacity are fully
utthsed in the pational interest

MR DZPUIY-SPEAKER :
Madhu Dandavate

W ggawa word (A7) : JTEAE
wged, & ¥ wwer arooy fear §?

MR DEPUTY SPEAKER You can
take some other opportunity.

@t ggwes word . AT ¥
qazat ® Jer fary | v qF o Jwr
fefag 1

MR. DEPUTY-SPEAKER . M
problems 1 that of ¥ allow you, I will
have to allow Mr. Banerjee, he will
msist on it.

Shri

14 o hra.
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the qﬁt:: day § was mn}hw fhdre
are important aspects

ealing with the e

Sir, 'm!t:he lgu aggresion by China, #
was cstablished very clearly that wunidds
we are able to plan our defence with =
long-range ive, peaceful a
towards ing s always
undérmine the objertive an
of our defence

i

(Interruptrons)

The 1962 aggression, in & wWay, Was &
blessing 1n disguise because 1t established,
for the first time, the mperative nood
for a long-term planinang, and as a regelt
:_,r that, the ﬁu;gghu ;Iu; was md:. 1::!
rom 1 to 1 and thea came e
Plan .ﬁ to 1974 It was again inter-
cepted by the happenmgs of 1971

Even after accepting this concept of
long-term defence planning, 1t has been
the conmstent complamt of all these
connected with dffence planning that ade-
quate resources have not been made
avasable for defence plannmg. Ploning
1 related with development and develop-
ment 18 connected with rescarch, I placed
before the HMO};E Nugl:‘:: to what was
the cenlage t was
an:lﬁe for defence rescarch in thas
country and as a result of which our pre-
gress in the field of defence research
has muserably failed.

i

There 1s another aspect to which
would like to draw the attention of the
House, and that 13, thc rmeuse of the
army in thc coumtry. For the defence
of the country, yp1s necessary that the link
between the people and the army must
be retamed The defence of the country
18 to bt comducted on two planes : ome
15 on the plane of the army and the seteond
15 on the plane of the people.
are a number of defance activites
arc to be undertaken

workers’ tions, .
agitations launched by the kisans, in thet
case a feeling of ill-will towards the arm

will develop in the mirds of the

and thit wil' be extremelv harm

the long-term defenee plinning and '&’

pecuve



